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Shri 8 . C. Samanta: May I know 
whether the hon. Minister has receiv-
ed any representation to the effect 
that the actual users should be given 
licence and not the intermediaries, lor 
purposes of import?

Sardar Sw rnn Singh: It is true that 
there is a considerable pressure on 
account of the shortage of the requisite 
material for drawing wires, and when 
there is shortage, there is always this 
tussle between the actual users and 
the traders; and sometimes, a balance 
has to be struck, because the intention 
of Government has been not to com-
pletely oust the one or bring in the 
other.

Shri Joachim Alva: May I know
why an attempt was not made hither-
to to manufacture wire gauze? Why 
was that programme not drawn up 
along with the establishment of the 
steel mils, simultaneously?

Sardar Swaran Singh: Actually,
there are certain units which are 
manufacturing wire gauze; and wire 
gauze is manufactuerd also on i 
smaller scale. It was not necessary to 
have elaborate plans for this. Some-
thing that can be done on a smaller 
sca.e is always encouraged.

Shri S. C. Samanta: Is it not a fact 
that the actual demand of the cus-
tomers is not being met through the 
industries that supply, because the 
intermediaries on whom they have to 
depend for this wire do not indent 
for that particular variety?

Sardar Swaran Singh: It is difficul' 
for me to believe that, because nor-
mally, even if we issue a licence to 
the importer, he would like to import 
the categories which are in great 
demand. There is overall shortage, 
no doubt, but as the unfortunate ex-
perience of our country is, even if th*.- 
shotages are marginal, scarcity con-
ditions are created. But we are seized 
of the problem, as I have stated, and 
we are doing our best.
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__ Dr. Gangadhaim Siva:
Will the Minister of Horae Affair*

be p eased to state:

(a) whether jurisdiction of Election 
Commission and Supreme Court has 
been fully extended to Jammu and 
Kashmir or steps have been taken In 
that direction; and

(b) whether emoluments of High 
Court Judges in Jammu and Kashmir 
State and their terms of appoin:ment 
and removal correspond to those of 
judges in High Courts of other States 
in India?

The Minister of Home Affairs 
(Shri G. B. Pant): (a) Certain pro-
posals have ben received from Jammu 
and Kashmir Government and neces-
sary action is being taken.

(b) Tho Jammu and Kashmir Legis 
lature has made certain amendmen's 
to the Constitution of the State which 
will come into force on the 26th 
January, 1960. The State Legislature 
has also proposed the application of 
certain articles of the Constitution of 
India to the State. Necessary action 
for the purpose is being taken. When 
both these changes take effect, the 
position will be as stated in the 
question.

Shri Sadhan Gupta: Part (b) of the
question has not been answered.

Shri G. B. Pant: The major part of 
the reply related to part (b).

Shri Sadhan Gupta: May I know 
by what date the full jurisdiction of 
the Supreme Court and of the Elec-
tion Commission would be extended to 
the Jammu and Kashmir State?



gferl o . B. Punt: The jurisdiction, 
as proposed by the Jammu and 
•g»«hmir Government, will, I hope, 
be extended by the 26th January, 
1960.

Shri Tangamani: May I know whe-
ther the delay is due to the fact that 
a protest was lodged by the Pakistan 
Government about the extension of 
the jurisdiction of the Supreme Court 
and the Election Commission to 
Jammu and Kashmir?

Shri G. B. Pant: I am not aware of 
any such protest by the Pakistan 
Government.

Shri Tanfamani: Are Government
aware that there was a protest 
lodged in the Security Council, and 
the Government of India have replied 
to that protest?

Shri G. B. Pant: That may be so.
But the original date fixed for the 
extension of these provisions was the 
26th January, 1960, and we are stick-
ing to that date.

Shri Harish Chandra Mathnr: May
I know at what stage the proposal lies 
at present? When the hon. Minister 
says that the position would be just 
as stated in the question, do I take it 
that henceforth, from 26th January, 
1960, the State of Jammu and Kashmir 
would be absolutely on par with the 
other States of India?

Shri G. B. Pant: Well, that will be 
so, so far as the High Courts are 
concerned. The salaries and the con-
ditions of service of the judges of 
the High Courts will be on a par with 
those received by them or enjoyed by 
them in other States. With regard 
to other provisions too, there will be 
a marked change as compared with 
the present position.
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